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The applicant has fled this OA being

o the case are that the vacancy was notified on

D8.02.00 to be filled up by ST candidate, in response

o which, 10 appiicaﬁons were received. The infer-se
herit of the applicants have been attached vide

Annexure-2 fo the counter. From the tabulation sheet

consideration for his candidatureyfor the post. On the
other hand, the selecied candidaie 1.e Shri Satyaban
Bundhani, had submitted his application complete in
ail réspec ts and he was the most meritorious amongst
all the candidates who had fulfilled ail the eligibility
conditions complete in all respects.

Having regard to theefacts of the case. there

&

appears to be no merit in this O.A. which s

accordingly r dismisscd. No costs.
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